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This the 16th clay of January, 2003.

HON'BLE SHRI V.K.MAJOTRA, MEMBER (A)

HON'BLE SHRI KULDIP SINGH, MEMBER (J)

K. N - S i n g h,
Sr„ Catering Inspector,
Railway Station,
New Delhi-

( By 3hr i B„S„Ma i nee, Advocate )

versus-

L„ Union of India through
G e n e r a 1 Mi a n a g e r,, N o r-1 h e r n Rail iw a y,,
B a r o d a H o ti s e, N e w D e 1 h i. „

2- Chief CorniTiercial Manager (Catering),
Northern Railwiay, Baroda House,

New Delhi-

3- Chief Personnel Officer,
Nor t he rn Ra i1way, Baroda Hou se,
New Delhi-

( By Shri Rajinder Khatter. Advocate )

R

Applicant

espondents

Q_R„D_E_R. (ORAL)

Hon'ble Shri V.K.Maootra, Member (A) ;

App1i can t has bebn wo r k i n g as Sen i o r Catering

Inspector since 1998. As per Annexure A'~7 dated

19.5-2000 respondents initiated process of selection for

three posts of Chief Catering Inspector grade

Rs- 6500-10500 (RSRP) (two unreserved and one reserved for

ST)., Initially applicant's name was excluded from

app0a ran cb i n t he s.e 1 ect i on „ Hb filed OA No „ 257M/ 2000

Vide an interim order dated 22-12.2000 in that OA,

respon dents were di rected tcj perrnit app 1 icant to appear-

in the selection on provisional basis and to keep the

result in a sealed cover. Later on, on finalization of

the disciplinary proceedings against; one Shri Jay ant

%



Degore, the zone of consideration having been enlarged,,

ap11 cant became e 1 igib 1 e i his own right for inc 1 usion

in the zone of consideration for selection as per the

prescribed for-niu 1 a _ T11 at OA, as such,, was a 11 owed to be

wi thdrawn , app 1 icant' s grieance for consideration in

s e 1 e c t i o n h a v i n g b e e n r e d r e s s e d „

2., Presently the learned counsel of applicant

contended that grievance of applicant is on the limited

point that he has not been selected because respondents

have not taken into account, the marks for cash awards won

b y h i rn. I n t h i s r e g a r d, the learned counsel r e 1 i e d o n

the provisions contained in paragraph 219 of the Indian

Railway Establishment Manual Volume-I contending that he

should have been awarded extra marks for the awards given

t o h i 1T1 f o r o u t s t a tT d i n g wi o r k „

3,. On the other hand, the learned counsel of

r e s p o n d e n t s s t. a t e d t h a t a p p 1 i c a n t had been g r a f'i t e d e x t, r a

marks for the awards obtained by him,. Yet, he did not

make the grade,,

4„ We have perused the records ralating to the

selection produced by respondents„

5„ Both sides agreed that PS No„11862/99 dated

21., 10 .1999 f An n exu re R-V) a re t he re 1 e van t instruct ion s

regarding compilation of selection procedure for

non--ga,zetted selections,, In these instructions, under

the? head "Method of Allotment of Marks for Record of

Service" it has been provided that CRs for the last three



\

years have to be taken into account„ It is also state-id

in respect of cash awards merit that one mark for each

cash award/rnerit,, subject to a maximum of five marks„

should be given,. The selection having been initiated on

19 „ 5., 2000 5 the releivant years for consideration of ACRs

and cash awards are 1997--9S to 1999"-2000„ In the

selection records, respondents have awarded two marks to

applicant in respect of cash awards„ As a niatten of

fact, no candidate has been awarded more than two marks

under the heading "Award" ,. Awards of Rs„350/-- and

Rs,. 500/- obtained by applicant in 1997 and 1998 have been

taken in t(5 corisiderat ion ,, We f ind tfiat in [paragraph 4 „ 8

of the OA also appd.icant has claimed to have received one

avoard in 1998 and anoti'ier in 1997.. It has been mentioned

in the OA that he had obtained awards in the year 2001,
Jh

1'995,, 1994, 1993 and 19^3.. Hoiwe'Ver, the:se years are not

relevant for purposes of the instant selection. It has

a 1 so eeri stated t hat ap^p 1 i car'l t fiad r-ece I ved two awa rds

in the year 2000,, He has not attached any proof of such

awards having been granted to him in the year 2000 before

31 „ 3.. 2 0 00 „ I n t h e r e c o r d s o f s s 1 e c t i o n , r e s p o n d e n t s h a v e

stated that applicant was granted C3.sh awards in June,

2 0 00 a n d S e pj t e m b e r, 2000. R e s fo o n d e n t s h a v e b e e n i n t h e

right not to have taken into consideration these awards

because these awards wiere obtained by appxiicant after the

cu t of f date of 313,, 2000

f:'" li'i the facts and circumstances of the case, it

is established that resjpon dents have taken into

c o n s i d e r a t :i o n a w ai r d s o b t a i n e d b y a p p? 1 i c a n t d u ring t h e

r e 1 e v a n t ps e r i o d r e 1. a t e d t o t It e s e 1 e c t i o n .. N o



discriminatioii has be;en meted out to applicant in this

regard,. He did not make the gi"ade on merit,. We do not

find any infirmity in the selection in question,,

7 „ In t he. resu 11 ̂ app 1 ican t I'las f ai 1 ed to

establish his claim and as such,, the OA must fail.

Accordingly5, the same is dismissed. No costs..

8 „ M,. A ., N o .2381/ 2 00 2 s e e k i n g p r o d u c t i o n o f

records also stands disposed of as respondents had

[a r o d u c e d t h e r e c o r" d s w I'l i c i'l w e r - e f:* e r u s e d ,.

as,/

{ Kuldip s/ngh
Member '(J)

( V,. K. ,. Ma,5otra )
Member (A)




